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TUESDAY, JANUARY 28, 2025

lndlan Bank

Thane West Branch, Hamilion '&' Hllfanandani Estata, Gh:-l:ll:lunl:lar Road,
Thane (Weslt), Maharashlsa, P - 200607, Emall | thane@andianbank co.n

DEMAND NOTICE 20.01,2025

By Registered Post Acknowledgment Due [ Speed Post [ Courler [Fax | Emall
To.
1. Mrs. Mousami Abhijit Deshpande, 602, Gresmwood CHS., Hiranandani Estate,

Baside Hiranandani Hospdtal, GB Road, ThaneWast -400607 .

Dear Sirs! Madam,
Sub
Modlce in respect ol iredquilanty nrepayment of Jewel loan Accounl Mo, 67481478505
with our Thame West Branch.
This ks in redemance 1o he Jowel loan availed by you for the amount of Rs, 75,0000 on
26.0:3.2019 from our Bank by pledging of jewals e, Gold ornaments with bank. Tha
repayment of the aforesaid kbans have also bean secured by pladging of jewels as
described In Scheduwle-i and you have executed Jewsl loan Agreement, The details of
Jewels pledged with bank mentioned in Schedule-| hereunder,

Details of Your loan Account | Account Mo, GT41473505 as on 20.01.2025
Lo Ardiad Facility - Jewal Loan [JL-NPTY
=3 LAC-WOMEN-MCLR}
Loan Availed on 26.03.2019
Amount Avalled in Rs. 75,000/
Book Balance in Rs. 70,592/
Overdug Amaount in R%, 1.44,513/-

The Loan account has been classified as Hﬂl’l'-‘Pljl"-'.[II"r'lll’bg Agset since 15.02.2020 in
aroordance with: dirsctions | guidefines relating to ss3et classifications issued by
Reserye Bank of India.
Ag per terms and conditbons of sanction of Jewsel Loan, wouare reguired 1o regday the
inafalfment foan dues on the due as per the agreed repayment schadule mentionad in
tha sanctionad terms without prejudice to the right 1o recall the loan on demand,
Flovweaer, yidu hae Failed o rapay the instalimants on due date
fn these circumstances, we hersby call wpon you 1o repsy the ovesdue araunt o Bank e
Rs. 1,44, 513- togetharwith interest till date of payment / regularize tha amount within 15
darys from the dabe of receipt of Ihis Motce, Tailing which Bank shall be constras fo initisbe
necassan acton bo recover the dues by sale of jewelds in public aucton,
Yours Faithfully
-
Branch Manager, Indian Bank

&, neocen NEOGEN CHEMICALS LIMITED
k’ e e CIN: L24200MH1935PLC0S0910

Regd. Office; Office Mo, 1002, 10" Floor, Dev Corpora Bidg.

Opp. Cadbury Co, Pokhran Raod No 2, Khopat, Thane - 400601.

Tel No.: +81 22 2548 T300; Fax No.: +81 22 2548 7389

Email: investor@necgenchem com: Website: waiw nscgenchem com

NOTICE OF BOARD MEETING
Motice is hereby given pursuant to Regulgtion 28 and 47 of SEBI {Listing Obligations and
Disclosure Requirements) Regulations, 2015, that a meeting of the Board of Directors
of the Campany &5 schedulad 1o ba held on Saturday, February 1 2025, inter - alia, 1o
consider, approve and take on record the Unauditad Finsncial Results [Standalone and
zonsolidated) of the Comparny for the quarter and nine months ended on Decamber 31,
2024 adong with the limited review report of the Statufory Auditors thereon,
The trading window for dealing m the securities of the Company was closed for all the
Designated, Immediate Refative and Connected Parsons coverad under the Code for
prevantion of msider trading in the securibes of Neogen Chemicals Limited from January 1,
2025 and the closure peniod will end 48 hours after the deciaration of Unaudited Financial
Results of the Company for the guarter and nine months ended December 31, 2024
The information confamed in this Nolice is avaitsble on the Company's website i.e
hitpsiineggenchem comifinancial-pedormance’ and corporate announcement sschion
ol wwrw bssindia com and www.nseindia.com
For Neogen Chemicals Limited,

Sdi-
Unnati Kanani

Company Secretary & Compliance Officer
Membership No, A35131

Dake - ; January 27, 2025
Place ; Thane

IKF FINANCE LIMITED

HEAD OFFICE : # 40-1-144, Corporate Centre, M.G.Road,
Vijayawada-520 010, Phona No.: 0866-24T74644
DEMAND NOTICE [Section 13(2)]
Anofice is hereby given that the following Bomower|s)iGuaramion's) have defaulted in the repayment
of principal and inferest of the keang facdity obtained by them from he [KF Financa Limited and
Ihe loans hawve bean classilied a5 Non-Performing Asset (NPA). The nolices were =sued 1o
them undar Sechon 13(2) of Securdizafion and Re-consfruction of Fmancial A=sels and
Enforcement of Sacurity Interast Act 2002 on thelr [ast known addresses, buf thay have bean
returned unserved and as such they are here by infarmed by way of this publc notice,

KB

FORMB
PUBLIC ANNOUNCEMENT

(Reguiation 12 af the Insalvency and Bankrualcy Baard of India
(Liguidhation Process| Regudations, 2016)

FOR THE ATTENTION OF THE

STAREHOLDERS OF KEVIN VENTURES LLP

_ PARTICULARS [ GETAILS
L | Narr-n I:n’r Enrm:ras.e Lleht-:lr um-m 'ifantunm LLP

2. | Date of Inl:l:lrmlatlun of | 07102015
| Cerporats Deblor |

A | fu.lfl‘-:‘;t‘if!.' |.|r'||:I¢r '.l.-I ih Corporade RO - M
| Debitar & incorparated, registened

& | Corporate Mentity No. /7 Limited | AAE-B716

'Lta:qh'rg.- Identification Ma. of

| corporate debitor

5. | Acldress of the n:'gsusrud affice
- principal office (s of
| corporate deblos

18684, Tungareshar House, Tungareshwsar
Indhesirial Estate, Opp, Saraswati Bidg,
Sativall Vasal-East, Thane, Yasai,
— = = 4 Mﬂharas“l‘trﬂ qu.lzl:lﬁ
6. | Date of closure of Insatvency 16.12.2024
| Resciution Pmcass
] LI-E.J dation commancament date
nr Corporate Dobtor
H N.’-un-e_. drd Rﬂﬂﬂra‘l,u_ul | ulrll:'u r
|:|r the Insdlvency Pralessienal
__ |Bcting &s bquidator
g, -"-r.||:|r1=_-=ﬁ and E-mait of the
| | Liquidator, a5 regstared with
| the Board

16,12, 2024 (Order dated 16,12.2024
recaived on 23.01.2025)
| Ms. Hasti Mal Kachhars
BBl Reg: IBELAPA-002 SF-NODEL 21
| ..:.'L'Iil.n" 18 f 1E"':192
Addresa; A-B02, Mirman .ﬁ.purtment I-‘un1|:|
House, Yikas Nagar, Andheri (East),
Muembai-A 00053
E il |r_| h.;l'"l,llﬁtl' k;_‘lr_.l1h'~|rq@ﬂ'n_w T
103, “|!|I_|.I:‘|-["l:}-::-:':-:':tr|;|.:l_.l |E|.|.| -'I.I,.I B s rq-a-r. [ 51—‘|r|1|: ﬁ,_. rru:r'l'll-::-‘b-l‘-:,:l Acrgs Poaind Nl:] '} B
| comespondence with th liguidator |
11 | Last dete for submission of
| daims

22022025 (Thirty days from the date of
recatpt of the Liguidaton Ordar)

{1} Name of Borrower(s)/Co-Borrower(siGuarantor(s): (1) W's. Rakesh Power Laundry
Rep. by its Proprietor Rakesh Triveni Kannojiya, R/o B'5, Chandra Nagar Society, LBS,
Mang, Naupada, Thane Wesl, Thang - 400502 Maharashirs, Fre 333323707, {2) Mr. Rakesh
Triveni Kannaojiya S/a Triveni Kannojiya, Ph: 3833287070, (3) Mrs. Sanjana Rakesh
Kannojiya Wo Rakesh Kannojiya, Ph: 5833137073, Both are Rfo : 606, A-Wing, Hew
Ghandra Napar Socaty, LES Mang, Near Naupada Police Shabton, Mavgada, Thane West,
Thane - 400602 Maharashira,

| Date of Notice: 18.01.2025 | Date of NPA: 02.10.2024 |
Amasunt sutstanding [As on 18-01-2025): Rs. 33,97 D66 (Rupees Thirty Three Lakhs
Hinety Seven Thousand and Sixty Six Only).

THE DETAILS OF PROPERTY/ADDRESS OF SECURED ASSET TO BE ENFORCED:
All thal premises bearing Flat Mo, 03, sdmeasunng 225 5g, FL, carpetarea on Ground Fleor, in
{he B-Wing of NEW CHANDRANAGAR CO-0P H3G 50C LTD, standing on the plot of land
bearing Tika Mo, 18, City Survey Mo, T2 and Tika No. 19, City Surway Mo, 27 & 28, Village-
Maupada, lying being and siuaied at behind Maupada Police 3{ation, Opp: Vithal 3ayana Datla
Mandir, Mear Damini Eslale, LES Marg, Neupada, Thane (W), Reverue Vilage-Maupads;
Thaluka and Distict Thane, Regsiration District and Sub-Dislrict of Thane, wihin the limils of
Thane Munscipal Corporation.

(2] Nama of BormowenslCo-Borrower[s)iGuarantors): (1) Mis. Sanskruti Trading Dairy,
Rep. by its Proprietor Mrs, Yogita Yogesh Favade, Rio Houga Mo, 200 A8 Wawarle Pogi
Khatapur, Tal = Khopoli, Raigad = 421204, Maharashira, Ph. S860753979, (1) Mrs. Yogita
Yogesh Favade Wio Yogesh Sadhashiv Favade, Fno 98550753379, (3) Mr. Yogesh Favade
S0 Sadhashiv Favade, Ph; BA6E7554.30, Both are Rio - House Mo 208, Ground Floor, Mauze
baed Khurd, Tal- Khalapur, Dist Raigad 410204, Maharashira

| Date of Notice: 18.01.2025 | Date of NPA: 17.12.2024 |
Amount outstanding (A% on 18-01-2025): Rs. 11,98 916/- (Rupees Eleven Lakhs Ninety
Eight Thousand Ning Hundred and Sixtesn Gnly).

THE DETAILS OF PROPERTY/ADDRESS OF SECURED ASSET TO BE ENFORCED:
All that piece and parced of House Mo, 20 B, Adm 12874 Sgumir. area grampenchayal beed
khurd, Tefuka -Khefapur, District Raigad and bounded &5 East Housaof Mr, Revindra P. Kamak,
South ; House of Baliram Yadav, West: House of Shivag P. Sugdaare, North : Housa of Asha
Chandrakanl Favade

(3] Name of Borrower(s)ICo-BomrowershGuarantor(s): (1) Ws. Grace Automoblies Rep.
by its Proprietor Mr, N. P, Jayan, Ria Shop No. 14, Kedamath CHS Building, 100 Feet Road,
Wesai-Wesl, Palghar - 407202, Mahgrashira, Ph; S320770345, {2) Mr. Mitankavil Pathrose
Jayan 8o PP. Neelamkavil, Ph: BEZ07TO345, (3) Ms. Neslamkavil Adweeha Jayan Dio
Jayan Pathrose Meelamkavll, Ph: BEZOTT0345, (4) Mr. Neselamkavil Edward Jayan Sio
Jayan Pathrose Neslamkavil, Ph: 9146008842, SiNe's : 234 Rio at : DMNo 91112
Pushpanjs Chulna Road, Mear Unity Magar, Vasal Road Wesl, Umele, Business Road: Vasal,

Save that note!

You can visit any bank branch

to get damaged notes

Bro,
this note is torn.
What todo?

RBI
kehta hai...

- Smart bano,

Motiae is heraby gven that the National Cormpany Law Tribunal Muembai Berch has ondered Thane- 401202, Mahrashira.
the commencemeant af puefation of the Kevin Yenfures LLP vide arder dated 1612 2024 Date of Notice: 18.01.2025 Date of NPA: 17.12.2024
{Receivedan 23,01 2025). | = s . | z | E-}:Cha ng Ed fDr new GnES Cﬂﬂ’ rahﬂ
o e A o L ) . Amount outstanding (s on 1801-2025): Ra. 6397175 (Rupees Sixty Three Lakhs
| i 4 ] calked upon tosubmil thalr claims with
proaf on or before 22022025, to the lguidator al the address mentioned against item ho. Ninety Seven Thousand One Hundred and Seventy Five Cnly).
0. THE DETAILS OF PROPERTY/ADDRESS OF SECURED ASSET TO BE ENFORCED:
The financa! credriors shall submit their claims with proof by electronic means onby &5 ather Allthat Houss No VNZ2E24548 V22424540 & VN2 245452 Old House Ma. 87112, 8T181,
creditors may submit the ciaims with the proof in person, by post or by electronic mears 71722, Survry No. 143, Hissa No. 2, Naar Shrae Unity Nagar CHS, Taluka - Diwanman, Taluka-
Submission of Talse or misleading proot of claims shall atlract penalties. iasa Vasal I:'.'I"H'SJ'I.EFS"IE[ JP3|!;IhHI'. Maharashira - 4013502
InGase a stakeholder does not subimit It claims during the lgusdation process, the claims — " e Issued in public interest by
subrnitted by such a atakeh::-lder during the -::::-.fp-:nr:r:e insoivency resolution process unlul:lau The sieps are being taken for substiuled sendce of notice. The abave Bomrower(s) and for their o F : . = :
the Insolvency and Bankiuptey Badrd of india (Insalvency Resolution Process for Corporate Guarantor(s) are hereby called wpon to make payment of cutstanding amouwnt within €0 days TG 'ﬁﬁ =
Persona) Regulations, 2016, shall be deemed io be submitted under section 38 of IBC. from the date of publication of this notice, f@fing which furthar steps will be taken after expiry of 60 For more details, visit https://rbikehtahai.rbi.org.in/esn e
Date: 28012035 S days from 1he date of this nolice under sub-sactan (4) of Seclion 13 of Secunization and Y s ) ) : RESERVE BANK OF INDIA
Place: Mumbal Hasti Mal Kachhara Reconstuction of Fmancial Assels and Enforcement. ol Securily Inleresl Act, 2002 The For feedback, write to rbikehtahai@rbi.org.in R
i uMw::m barrowers atlantion isinvited o provisions of Sub-saction| ] of Section 13.of tha Act, in respect of * &
IBBI Registeation No: IBS1/1PA-002/ IF-N00342/ 201718/ 10002 e il ) T W oot o aist
AFA: A2/ 10082/ 02/ 311225/ 203711 Valid till 3112 2025 Place: Mumbal, Date: 27.01.2025 Sdi- Authorized Officer, IKF Finance Lid.
Ini view of the paramelers considered and presented in lable above, in the opinan of the Acquerers, PAC and by thern, they will be required to submil such previous approvals, thal they would have oblained for holding the 4. Inaccordance with the circular isswed by SEBI bearing reference number SEBIVHCICFD! CMD1/CIRIP2020/144
Manager to the Offer, the Offar Price of T 930.00/- [Rupees Nine Hundred Mingty only) per fully paid up Equity Equity Shares, o tender the Offer Shares, along with the other documents required to be tendered to accept dated July 31, 2020, shareholders holding securities in physical form are allowed to tender shares in an open
Share is justfied inferms of Regulation 8(2) of the SEBI {SAST) Requlations. ks Offier, In the event such approvals are not submilted, the Acquirers and PAC reserve the right to reject such offer. Such tendering shall be as per the prowsions of the SEB| (SAST) Regulalions. Accordingly, Public
4. Ason the date of this DPS, there have besn no corparate actions by the Target Company warranting adjustment Offer Shares. Public Shareholders classified as overseas corporate bodies ("OCE'), if any, may tender the Equity Sharehoiders holding Equity Shares in physical form as well are eligitde to fender their Equiy Shares In this
of any of the relevant price parameters in terms of Regulation 8{3) of the SEBI (SAST) Regulations. The Ofier Shares held by them in the Open Offer pursuant to receipt of approval from the Reserve Bank of india under Open Offer a5 per Ihe provisions of the SEBI (SAST) Regulations.
Price may be adjusted by the Acquirers and PAC, In consultation with the Manager, in the event of any corporate the: Forelgn Exchange Management Act, 1999 and the ules and reguiations made Ihereunder. Such OCBs shall 5. BSE shall be the designated stock exchange for the purpose of tendering Equily Shares n the Open Offer,
acfion{s) such as issuances pursuant fo rights issue. bonus issue, stock consolidations, stock spiits, payment approach tha Resarve Bank of India independently 1o seek approval to tender the Equity Shares held by nemin - ¢ 12 scouirers have appainted Choice Equity Broking Private Limited (“Buying Broker’) for the Cpen Offer
of dividend, de-mergers, reduction of capital, etc, where Ihe record date for effecting such corparale aclion(s) the Open Offer thwough whom the purchases and settlement of Open Offier shall be made during the Tendesng Period. The
falis prior bo the 3rd {third} 'Workeng Day before the commencement of the Tendering Period, in accordance with & Subject 1o fhe receipt of the statutory approval, if applicable, and other approvals set out herein, the Acquirers Contact detalls of the Buying Broker are as mentioned below
Regulation 8{3) of tha SEBI I:S-'!'-.ST I HE;U"T’IEGFI& - . | anl:! PAC shall complela payrnlin! of consideration within 10 (ten) '-'-'ﬂrkm? Days flrﬂm the clogure -:uf1he1enrlen||r1-g Name: Chaice Equity Broking Private Limited
. !
5 As .:-n.u:tala. there is no ra-:-rsln.n in Offar Price. In case of any rewision in the Dﬁar. Price, the FLGIZ]IJII'E!I’E and PAC pt-:nu!:i i those Public Shareholders 'l'!ﬂ'll:kﬁE documents are found valid and in order and are approved for Address: Sunil Patodia Tower, J B Nagar, Andheri (East), Mumbai-400089, Maharashtra, India
shall (i) make comesponding increases fo the escrow amounts; (i) make a public announcement in the same acquisition by the Acquirers and PAC in accordance with Regulation 21(2) of the SEBI (SAST) Regulations . :
newspapers in which DPS has been published. and (it} simultansoushy with the issue of such announcameant, Whvere statulony or other approval(s) extends o some bul not all of the Public Sharehokders, the Acquirers and Contact Person: Jeetender Joshi
inform SEBI, Stock Exchanges and the Target Company &l s registersd office of such revision, The revissd Offer PAC shall have the eption fo make payment fo such Public Shareholders in respect of whom no statutory or other Telephone: + %1 22-67073832
Price would ba paid 1o all the Public Shareholders whose Equity Shares are acoaptad under the Open Offer. approvalis) are required in order to complete this Opan Offer, E-mail ID; jeetender.joshi@choiceindfa.com
. thess is any ravision in the Ofer Price on account of future purchases / competing offers, it will ba done onor 5 |ncase of delay in receipt of any statutory approval, if applicable, the SEBE may, if satished that delayed recsipt of SEBI| Ragistration INZ000160131
befare March 10, 2025 and would be notified to the shareholders, the requisite approvals was not due to any wilful default or negiect of the Acquirers and PAC or the failure of the . 7. All Shareholders who desire to tender their equity shared under the Open Ofler would have 1o approach their
7. Ifthe Acquirers and PAC acquire Equity Shares during the perod of twenty six weeks afier the closure of tendening Acquirers and PAC o diligently pursue the application for the approval, grant extansion of time for the purpase, respecive stock brokers {"Selling Broker™), during the normal frading hours of the secondary marked during the
pariod at a prica higher than the Offer Price, then the Acquirers and PAC shall pay the diffierence betwean the subject o the Acguirers and PAC agresing 1o pay interast to the shareholders as directed by the SEBI, in terms Tendering Pariad.
highest acquisition price and the Offer Price. to all the Public Sharcholders whose Equity Shares have been of Regulation 18(11) of the SEBI (SAST) Regulations. Further, if delay cccurs on account of witful default by the 8. A separate Acquisition Window will be provided by BSE to failitale the plaging of orders. Before placing the bid,
accapted in this Open Offiar within sixty days from the date of such acquisiion. However, no such difference shall Acquirers and PAC in obtaining the requisite appeovals, Regulation 17(8] of the SEB| (SAST) Regulations wil the concemed Public Shareholdes/Selling Broker would be required to transfer the tendered Equity Shares in
bee pasd In the event that such acquisition is made under another Open Offer under the SEBI [SAST) Regulabions, also become applicable and the amcunt lying in the Escrow Account shall become Rable for forfiiture, accordance with SEBI Circular ref SEBUIHOVCFDIDCR-ANCIRIPI2021/615 dated August 13, 2021
or d'?”m”a”t o SEBI ’-Eéf’"st”g of Equity ﬁ’?ﬂ] REH”'E}“”T- 2008 ar GPTEE ma”;‘ purchases {mﬂ'jﬂ e i TENTATIVE SCHEDULE OF THE ACTIVITIES PERTAINING TO THE OFFER 8, Shareholders who wish 1o bid offer thelr physical shares In the Offer are requested to send their original
ordinary course on the Stock Exchanges, not being negotiated acquisition of Equity Shares in any form, | e ; Schedule documents as mentoned in the LOF to the Registrar to the Offer s0-as to reach them within 2 {Two) days from
V. FINANCIAL ARRANGEMENTS - lajor Activities Jthedue the Offer Closing Date, It is advisable 1o first emadl scanned copies of the original documents mentioned In the
1. The maxomum consideration for the Opean Offer is T 23,82, 34,759,790 .00 (Rupees Two Thousand Three Hundred I_E”_hfii_'f"i”?””[ﬂ""ﬂ”'l . MD"E'E'Z" danuary 20, 2025 LOF to the Registrar to the Offer and then send physical copees to the address of the Registrar to the Offer as
Eighty Two Crora Thirty Four Lakh Seventy Mine Thousand Seven Hundred Ninety oniy) payabse in cash. | Pubfcation of Defailad Public Statement i in nEwspapear ; Mnnu:l_a].'_ .Jan_uar',l 2 E_IZIE:: provided in the LOF
2. The Acquirers and PAC have confirmed that thay have sufficent and adequata financial resources fo fulfil the | Filing af Draft Letter of Offer with SEB| | Monday, February 03, 2025 10, The equity sharas and all other relevant documents should be senl to the Registrar 1o the Cffer and nol 1o the
obligations under the Open Offer and have put in place firm financial arangements for financial resources Lasl.[':'?h&_ f::,rlz,ag;,ﬂ HnnElu_nEEn‘lenl. hr a competing offer(s) | MurTl:I_EI'_.'_t;-EEr_u;r}'_ 17 2025 | Acguirers, the PAC or to the Target Company or i the Manager to the Offer.
: ucicl o Al AL AT i \ Pl _
;ﬂq”}:""’d lm' i ""T‘“'“‘”T’“";" :”'E DEE'” Saa f;ﬂ%‘” Reguialion EIE*” e EEE:' (BAsT) H"fﬂ“'at’?“s' Last date for recaipt of SEBI observations on the draft letier of offer (in the | Tuesday, February 24, 2025 | 11, Noindemnity is needed from the unregistered shareholders.
LTIy 1y e eaq Coriirme. V) Bie e SLE AN - paasiu bl E_rnam'm‘-:nt DXNRIONS evant SEBI has nol sougit clarifications o additional nformation from the [X. OTHER INFORMATION
under the Offer through own resources, ligiesd assets and sanctioned limits-for the business purposes by the Ma to th 'Dﬁe o . . ) )
NBECE and financial instiutions. lanager ko the Otfer) o o o 1 1 Trw Acquirers-and PAC accept the responsibility for the information contained in tha Public Announcamant
A 3 |
3. Dhira] Lalpuria, Cherteretl Accountants, (Pariner's Membership No.- 148268) {Firm Registration No.: i?—.rllhﬁﬂd Date* for datermwrg shareholders to whom Letter of Offer shall b | Thursday. February 27, 2025 :nd Elm w]zdﬂ:lgia:;?]?s of the Acquirers as kaid down in the SEBI (SAST) Regulabons and subsequent
T2T23WW 100962) (Firm Name:- Mis. 5. K, Patodia & Associates) having its office a1 Sunil Patodiz Tower, JB ok { g S ' :
N-Elgar. Andher East, Mumbal 400099, Phona No..022 6707 0444, Email Inr-::@skpamdia.in. hava ll'll‘l'.'lngh. ils Dispatch 'L"i Lelier of Offer 1o the Publc TShEI’EhE‘IﬂETE- whose names appear | Wednesday, March 05, 2025 2 The nformabion I:IEI'I'.EII'III'I.Q b the T.ETQE[ El'.'II'T'IFIEIﬂ:l'.-DI."r'IJE.IIrIEi:f im the PA or this DPS or the Letler of Offer ar E!n','
cerlificate dated January 20, 2025 bearing UDIN 25145258BMIWUDES1D certified that the Acquirers and PAC on e register of members on the Identified Dale, and 1o Stock Exchanges l:lthe_r ad'-'erhserrﬂ_anh'pubhcahﬂns maide in D:unnenhun_'mth I:h'.? Open Offer has been compéed from miomation
hawe made firm financial amangements for financing the acquisition of Equity Shares under the Offer through own and Target Company and Registrar 1o issue a dispatch completion cerlificate | R published or provided by the Target Company or publicly avafable spurces, which have not baen indapendently
resources, liquid assels and sanctioned Bmits for the business purposes by the NBFCs and financsal institubons. Last Date by which the committee of the independent directors of the Target | Monday, March 10, 2025 verified 'f'fr’ the Acquirers and PAC or the "-E“*Qﬁf_ The Acquirers and PAC da not accept any respansibility with
& In accordance with Regulation 17 of the SEBI (SAST) Regulations, the Acquirers, PAC and the Manager 1o the Company shall give its recommendation to the Public Shareholders for this TEEPEC -.4:1:,1r!-1,| .nf&nn?MH provided in the Phor this DPS ur.ﬂ'le Lc:harnfﬁ?er periaining tu.ﬂ}e Ta:get.E-}mparl:,'.
Offer have anterad into an escrow agraamant with Axis Bank Lirmited (acting through its office situatad at 3rd Floor Open Utfer 3 F'urs.-L..uant x P:&gulapnn o ”-“3‘ SEH (BHT) RAgEHONS, ;hﬂ ACqulars. Hae appmn.tm:l ':h:'f':’g Cpital
TRISHUL opp. Samartheswar Temple, Law Garden, Ellis Bridge, Ahmedabad 380006, India {"Escrow Agent’} on Last date for upward revision of the Offer Price | Monday, March 10, 2025 gd;;?ﬂ';;t:ﬁ#tl"“;ﬂaﬂ- ;‘;rﬁ* s “ﬂa"aﬁﬁl’ I the %ﬂr ﬂTija-h?l EHE&?’TW ‘hEJ‘?ﬁ Iﬁﬁumﬁ F’Fé&ﬁ'ﬂ
January 21, 2025 ("Escrow Agreement’) and created an escrow account in the name and the style of AANA Diate of publication af opening of Cpan Offer public announcement in the | Tuesday, March 11, 2025 Mu IEa:-mﬂrlllTQES :"m ;1 | dhcqg:;e:s 1E;Tﬂ'ﬂ o M Djam:;l Ja1h IEP:“E: 20 Er-;rmgg;; lEaEJi
ESTATES OPEN OFFER ESCROW ACCOUNT (Escrow Account’) with Account No. $24020015123733, with newspapers in which this DPS has been published m“’“ bz b e kst Dt A R
1P =30 Agart. 10 MCA(EGS and FAL hate UBDISIC: & Il SIouL oS 3,145 4,810 (Hifees:inee Date of commencemant of the Tendering Pariod [ Tendering Period Opening | Thursday, March 13, 2025 SSRGS ..., . . .
Hundred Thifeen Crore Twenty Three Lakh Forty Seven Thousand Nine Hundred Seventy Nine anly.) Bate") . ( 4 dem =t ' 4 The Acguirers has apponted MUFG Intime India Private Limiled as the Registrar to the Offer having ils
P i —_—— —_— flice at C-101, 15t Floor, 247 Park, Lal Bahadur Shasii Marg, Vikheo§ (\West), Mumbal, Maharashira, India,
5. The Manager to the Offer has been authorised by the A s and PAC Lo operate and realize monies lying to - - - : : - : ¥ h !
n ges to the Offer has A auinonsed by Cuirer o nd realize m LLY Drate-of closure of the Tendering Perod ("Tesdering Period Closing Cata”) . Friday, March 28, 2025 400083; Contact Person: Mr. Sumit Dudani: Phone: +91 810 811 4949: E-mail I0- nazaratechnologies. offer
the credit of the Ezcrow Accound, in terms of the Regulation 17 of the SEBI [3AST) Reguisticns. ; y S ;
& i ; o wtiain 3o i i s o1 Bl s ey o T Last date of communicating the rajecton’ acceptance and complation of Monday, Aped 14, 2025 linkintime.co.in.
< - MCEEA 0 ARy, LEWGEIT TRMSIn iie TICRLCE [Ee. Sl TR ol DU BRI PCA ayment of consideration or rebern of Equity Shares to the Public Shareholders | i - _
shall be compuled on the revised consideration calculaled af such revised offer price and any additional amounts Ealtd;:tefur__hl "'m,'mq ;ﬁ__hl____t"n; o 31 2075 5. Inthis ?PS' any discrepancy In-any table betweer the total and:sums of e amount llsted are due 1o rounding
required will be funded by the Acguirers and PAC, prior to effecting such revision, in terms of Regulation 17(2) of 3 it inennaball st e ks B e b LR L ¥ Aol 21, off andlor regriupmg.
the SEB| (SAST) Regulations, Mewspapers in which this OPS has been published - B Inthis DPS, all references io ¥ or “Rs.” Or “INR are references to the Indian Rupees,
7. Based on the above, the Manager o the Offer is satisfied that firm amrangaments have been put in place by the " The Identiied Dale |s only for the purpase of determining the Public Shareholders as-on such date o ’““"“" 7. This OPS would also be avalable at SEBI's websita i.a. www.sebi.govin.
Aoquirers and PAC to fulfil the obiigations in relation fo this Offer through verifiable means in accordance with the the Letier of Offer would be sent in accordance with the SEBI (SAST) Regulations. |t s clarified that all Public  yys pETAILED PUBLIC STATEMENT ISSUED BY MANAGER TO THE OFFER ON BEHALF OF THE
SEBI {SAST) Requlations, Shareholders are eligible to participate in the Offer any time during the Tendenng Perod. ACQUIRERS AND PAC
Vl. STATUTORY AND OTHER APPROVALS The above fimelines are indicative {prepared on the basiz of tmelines provided under the SEBI [SAST) 4
: ! | or [ relavant approvals | ious statuloryiregulal thorities and
1. As on the date of this DPS, 1o the besl of the knowledge of the Acquirers and PAC, there are no siatutory PRGAAlcIS: 110, 06 Shtject Ko Fomiph O (eICHan RGBT TONT MARoN SRy gUion Sulees. 2 ChOIce
: —iEe X 3 Ay may have o be revised accordingly.
approvals tequirad by the Acquirer 1 1o complata the underlying lransaction of subscription of the proposed . The boy of Eomire
statutory aporovalis) are required or become applicable at a tater date before the closure of the Tendering Pericd, 1. All the shareholders, registerad or unregistered, of the Targel Company, except the Acquirer and the PAC and ;
this-Open Offer shall be subject 1o the receipt of such statutony approvals). any persons deemed to be acling in concerl, existing Promoter and Promoter Group with such paries in erms (CIN No.: UESER0MHZ010PTC198.262)
2 The Public Sharehalders who tender their Equity Shares in this Open Offer shall ensure thal the Equily Shares of regulation Tf‘n:E-b D*fEEE_l_I:S.ﬂ.S_T_I Regulations, owning eguity shares any time before the date of Closure of the  Sunil Patodia Tower, Plol No, 156-158, J. B. Nagar, Andhen (East), Mumbai 400 (89, Maharashira, India
are clear from all liens. charges, encumbrances. The Offer Shares will be acquired, subject to such Offer Shares Offer, are sligible to participate in the Offer. Tel; +81 22 6707 9909 /7618
being validly tenered in this Open Offer, fres from 2 llens and together with all ights attached therelo, including €. Persons who have acquired equity shares bul whose names do not appear in the register of members of the  \Website: www.choiceindia. comimerchant-investment-banking
all the nghts to the dividends, bonuses and rights offers declared thereof in accordance with the terms and Target Company on the identibec Date, or unnegistered owners or (hose who have acquired equity shanes afler  powa Mooars noanofier@choiceindia com
condiicns set forth In the Public Announcement, this Detalled Public Statament and as will be set cul in the Letter the kdentified Date, of those who have not recelved the LOF, may also particpate in this Offer B R e L
of Offer, and the Public Shareholders shall have obiained all necessary consents required by them 1o lenderthe 3. The Open Offer will be implementsd by the Acquirers and the PAC through a slock exchange mechanism made '
Offer Sharas available by BSE in the form of a separate window {"Acquisition Window'} as provided under the SEBI |SAST)  For and on behalf of the Agquirers and PAC:
3. Al Public Shareholders, inchuding resident or non-residents holders of Equity Shares, maust obtain all reguisite Regulations and SEBI circular CIRICFDPOLICYICELLM/2015 dated Apal 13, 2045 and SEBI Circular CIRI | = 7= =
approvals requared, if any, to tender the Offer Shares (inchading without limitation, the approval from the Reserve DCR2/CIRIP/2016/131 dated December 09, 2016 and such other terms and conditions as may be permitied 9 . :
Bank of India) and submit such approvals, along with the other documents required to accept this Offer. In the by law from bme to time. As par SEBI Circular ref. SEBIIHOCFDDCR-INCER/PI2021/815 dated August 13,
event such approvals are not submitted, the Acaulrers and PAC resanve the right 1o reject such Equily Shares 2021 a lien shall be marked apainst the shares of the sharsholders parbicipating in the tender offers. Upon | Axana Estates LLP Plutus Wealth Management LLP  Junomoneta Finsol Private Limited
tendered in this Offer. Further. if the holders of the Equity Shares who are not persons resident in India (inciading finalization of the entitlement, only the accepted quantity of shares shall be debited from the demat account of - | Acquirer 1 | Acquirer 2 PAC
non-resident Indians, Toreign Institulional Investors and foreign portfolio investors) had required any apgrovals the sharehoiders. The lien marked against unaccepled shares shall be released. The defsiled procedurs for
: - i . 1 . fy h ifiad I the & k 1l ot FI&EE: Mumbal
{including from the Reserve Bank of India, or any ofher reguistory body) in respect of the Equity Shares held tendering and settlament of shares under the revised machanism s specified in the Annexure %o the said circular
3 Date: January 25, 2025 CONCEPT
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